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. cation sent by the respondents
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Heard Mr. A.Ahmed, Learn%d
‘counsel for the applicant and also
"MI. A.Deb ROY, learned Sr. CeGeSeCo

* for the respondents.

Mr. A.Deb ROY, learned Sr.

‘CeGeS:Ce referred to the com@nni-

; indicating the steps for implemen-
f tation of the Judgment and order

- of the Tribunal dated 12.2.1999

. passed in O.A. No. 276/1998 as

~ well as signal No. 05838 dated

. 31.1.2002 sent from HQ, Eastern

" Command (ST) mentioning the

' decision of the authority for

implementation of the order and
to make payment etc. to the appli-
cant. The aforementioned communi-

cation was sent by Officer Command-
~ing to Mr, Deb Roy, vide signal
'No.519/Civ/PC/ST-12 dated 6.2.2002.
' A copy of the said order is placed
‘on records. In thet circumstances

' the Contempt Proceeding stands

dropped.
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